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V. Arunachalam and Shri Bir
Bhadra Pratap Singh be appointed
to the said Joint Committee to fill
the vacancies.”

The quesion was put and the motion
was adopied.

MR. CHAIRMAN: Now Mrs. Mar-
garet Alva to move the Dowry Prohi-
bition Bill. After that I will allow
special mentions on the strict condi-
tiong that only three minutes will be
allowed for each.

SHRI DBIPEN GHOSH (West Ben-
gal): Sir, before that there is a bill
for introduction only.

MR. CHAIRMAN: I am sorry, there
is a Bill for introduction. Mr, P. A.
Sangma.

THE CHILD LABOUR (PROHIBL-
TION AND REGULATION) BILL.
1986

TRE MINISTER OF STATEL OF
THE MINISTRY OF LABCUR (SHRI
P. A. SANGMA): Sir, T beg to move
for leave to introduce u Bilf to prohi-
bit the engagement of children in
certain employments and to regulate
the conditions of ‘work of children in
certain olher employments.

The quesiion was put ang the motior
was adopted.

SHRI P. A, SANGMA: Sir, I intre-
duce the Bill

THE DOWRY PROHIBITION
(AMENDMENT) BILL, 1986

THE MINISTER OF STATE IN
THE DEPARTMENTS OF YOUTH
AFFAIRS AND SPORTS AND WO-
MEN AND CHILD DEVELOPMENT
(SHRIMATI MARGARET ALVA:
Sir. I beg to move:

“That the Bill further to amena
the Dowry Prohibition Act, 1861,
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and to make certain necessary
changes in the Indian Penal Code,
the Codes of Criminal Procedure,
1973 and the Indian Evidence Act,
1872, be taken into consideration.”

Sir, in pursuance of the recommen-
dations contained in the report of the
Joint Committee of the Houses to exa~
mine the question of the working of
the Dowry Prohibition Act 1961, pre-
sented op 1ith  August, 1982, the
Dowry Prohibition Act was amended
by an Act of Parliament on the 1ith
September, 1984, which makes the
provisions of the original Act mere
stringent and effective against offen-
ders.

The Central Government issued a
notification on the 19th August, 1985
for bringing into force the Dowry
Prohibition (Amendment) Act, 1984
with effect from the 2nd of October,
1985. Although the Dowry Prohibition
(Amendment) Act, 1984 'was an im-
provement on the existing legislation,
there was a genera] feeling that the
amendments were still  inadequate
and fall markedly short of the recom-
mendations made by the Joint Select
Committee.

Accordingly, wide-ranging consulta-
tiong with women Members of Parlia-
ment, representatives of women's and
voluntary  organisations, legaldaid
groups and women lawyers were con-
vened by the Deparfment of Women
and Child Development fo discuss im-
plementation of the Act as well as 1is
deficiencies.

MR, CHAIRMAN: You will make a
sweet speech... @

SHRIMATI MARGARET ALVA:
Very short, Sir.

MR. CHAIRMAN:...which means
short.

SHRIMATI MARGARET ALVA:
Very short. The Dowry Prouibition

(Amendment) Bill 1986 seeks to fur-
ther amend the existing Act making
the provisions more stringent and
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effective. The highlights are as fol-
lows:

The definition of “dowry” is being
further broadened by substituting the
words “or after the marriage” by “or
any time after the marriage”.

. The punishment for giving or tak-
ing dowry has been further increased
to five years minimum imprisomment
and fine of Rs. 15.000 minimum or the
valwe of the amount of dowry which-
ever is less.

An important innovation has been
made in the proposed amendment to
seetion 4 by including offers through
advertisements in newspapers within
the scope of the Act. In certain parts
of India, matrimonial advertisements
advertise offers or demand dowry in
language such as share in property.
Through this amendment such acti-
vities are sought to be curbed.

In section 6 amendments are sought
to be introduced which will protect
the property transferred to the woman
in case she died within seven years
of marriage under suspicious circums-
tances or unnatural causes by making
her children the inheritors of such
property. Where she has no children,
then, her property would revert {o her
parents.

Another important amendment pro-
posed to be made is to make all
oficences non-bailable, This is to coun-
teract the tendency on the part of the
magistrates who give bail to dowry
offenders very freely,

Along with this amendment, another
amendment is about the appoiniment
of the Dowry Prohibition Officers by
State Governments, They will be res-
ponsible for overseeing the implemen-
tation of the Act and to help the
prosecution in proving offences and in
preventing such offences.

There is also a new provision be-
ing made for the burden of proving
ihat there was no demand for dowry
which is being shifted to the person
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who takes or abets the taking of
dowry. The statement made by the
complainant” shall not subject him to
prosecution under the Act,

These are the main provisions of
the new Bill. I now commend the Bill
to the House.

The question swas proposed,

MR. CHAIRMAN: It is now open
for discussion. Shrimati Mukherjee.

SHRIMATI KANAK MUKHERJEE
(West Bengal): While welcoming the
move to amend the Dowry Prohibition
Bill and most of its amendments I do
record my protest against the way the
Government is introducing and pass-
ing ’if in such a hurry. Yesterday the
Government passed an imporfant Bill
called Suppression of Immoral Traffic
in Women and Girls Bill and today
they want to pass this Bill. These are
two most important bills affecting
women and we should have been given
time for proper study and for collect-
ing opinion from the people outside,
especially the women’s organisations
as we did before, I don't know what
is the intention of the Government %o
pass this important Bill in such 2
hurry. Do they want to appear as
champions of the women’s cause after
passing such a retrograde Muslim
Women’s Bill or is it just a propa-
ganda to show that they want to do
some good for the women. Anyway, 1

still welcome this Bill and most of its
amendments,

But, 1 would like to point out that
some of the major recommendations
of the Dowry Prohibition Joint
Select Committee have still been leit
out. They have not been included
here. The Dowry Prohibition Joint
Select Committee, which included the
present hon. Minister and myself also,
took two years to study the matter
and they made exhaustive recommen-
recom-
mendations have been left out. The
major women’'s organisations espe-
cially the All India Democratic Wo-
men’s Organisation, the National Fede-
ration of Women, AIWC, all took
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interest. After consulting all of them
the Dowry Prohibition Joint Select
Committee made some major recom-
mendations., These major recommen-
dations included the recommendations
about the definition of the term
‘dowry’. It said dowry is anything
that is given in consideration of the
marriage or in connection with the
marriage. The first recoramendation
says:

“The Committee have reluctantly
arrived at the cOnclusion that “those
‘who are’ should be omitted and
without omitting them the provi-
sions of the Act cannot be made to
serve the purpose which they are
intended to.”

‘This wag their first recommendation.

The All India Democratic Women's
Organisation after meeting Shri Rajiv
Gandhi on the subject on 8th April,
1985 sent an exhaustive letter to him
in which they said:

“We feel that the Law Commis-

zion’s Recommendations in regard

- to the 91st Report on the dowry

deaths and Law Reports of  10th

August, 1983 in this regard should
be by and large accepted.”

The definition of the dowry ‘was:

“Dowry means money Or any
other thing estimable in terms of
money demanded or taken from the
wife or her parents or others on
her behalf by the husband or his
parents or his relatives or others in
his behalf where such a demand is
not referable to any legally recog-
nised claim or is relateable to the
wife having married into the hus-
band’s family.”

That was = the recgmmendation of
the Law Commissior. We also recom-
mended the same deoSnition,

The second recommendation was
about the ceiling on both the presents
given and the expenses incurred in
relation fo marriage.

[RAJYA SABHA]
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The third recommendation was in
regard to the punishment to the giver
and taker of the dowry. It was recom~ .
mended that both should not be
equated. The taker should be punished
more.

Then it was recommended that the
annual review of the working of the
Act should be done by the Central
and State Governments. ) .

Another major recommendation 'was
in regard to equal property and inhe-
ritance right of women. Till today
woman is not the joint owner of the
property and in case of desertion,
abandonment or separation she ig just
thrown out. So, it is necessary amend*
ment in relation to inheritance of pro-
perty laws are also made.

We must remember that the dowry
system is a deeprooted social evil. In
spite of the fact that we are passing
more and more laws and amendments
and obscenity of women and atrocities
on women are increasing day-by-day.
Why is it increasing even after four
decades of independence? Sir, the
economic policy of the Government
are throwing more and more women
out of employment. Similarly through
the education policy of the Govern-
ment the children of the masses are:
not getting opportunities of education.
So these women when they are not
having the chance of education and
employment, they have to depend
economically on men. So economic
independence is very essential for
raising the status of women. If eco-
nomic independence is not there then
evil of dowry and evil of prostitution
cannot be eradicated. So long as their
cultural level, educational level and
economic independence are not im-
proved this evil of dowry system
would continue. The marriage system
in our country has become something
like commercial under the capitalistic
and feudal system, So the marriages
are linked up with commercial mo-
tives. So I say it is all related with
the present economic, educationa] and
cultural policies of the Government.
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The cultural standarg of our young
boya ‘are becoming more and more de-
grading, They are not learning to res-
pect_their mothers, sisters and wives.
Thig is the way of life they are lead-
ing. So all these things are related.
So it-is of very little use to pass such
1mpar;tan Bills though it is of some
use. This Bill will not have any effect
on the-dowry sysfem unless we go to
the root cause and find out all these
things. The evil of dowry cannot be
completely eradicated unless the boys
and girls are culturally, advanced and
are educated. The self-respect among
boys and girls must ke there to era-
dicate evil of dowry. (Time bell rings)
So I say these marriages are related
and’ ﬁxeg with’ the commercial mo-«
tives. T would like to say that equality
_ between men and women is assured.
But our Government of. India is just
comprising with  the fundamentalists
and communal forces. and following
the - footsteps of the Britishers ‘o
divide’ and rule the people. They are
dividing among -the castes, communi-
ties and even among women. They are
differentiating between Hindus, Mus-
lims, Sikhs and others. Instead of
following the policy of our Constitu-
tion to bring all the communities
~under the fold of Uniform Civil Code,
they are just dividing the people like
that. With the economic, educational
cultural, social and political policies
of the Government, the dowry svstem
cannot be {fully eradicated. Still I
welcome the Bill ‘which the Govern-
ment seeks to do something through
this Bill. But I think it could have
been improved further if it was done
in a proper way and if time was given
to the Members fo go through it and
collect opinion from the house-wives.
Thank"-you.

Mo T wER (WIa)
TN FEEd, SRR gure ¥ geand
ﬁ‘méwaga 7B FE %H’Tﬁ, ESE
fay DT T8 T UG AT A AT AW

qra w4t 3 1§ QA arat ;N T
AT 517 AFw FiTAT MET AR
g sy  fr wm Jw # awfaw
QUETe® S Tare 99 @ & oud e
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awwar e & fay #§ wqw
anTy g 'Q‘ﬁ‘?f Amadr & fay ama
Ty §, gwd ararfas qOzd @
GG amzré Sfee e fe W
T aﬁ=r=m . (FmFga) ., AT g
HAA w%r % T fgars it A
TaTy §, T dar #H - F
Cedcs TR F €T AT £ H
dfen A acvTsaas mna 31 HTAE
zaw fgale A «@ 1ar ¢, aa aw
A FT O T aF FHATE @ I
g1 %a:uq * w2 feea T g 15
gw FiaETH ¥ a7 REymaL r”aawrm
mfa’zirf%?z“s‘ﬁ ?nafw. F AW,
A/ | 9g d0 guA alama § q1as
giw fear g fwa xo  aw . agd
T g wARaiEr & oar s
¥Z0TE § UF fFara afeg 7 8, fiwar
AN E-UR  AHEHAEeR | uIg
BAFTATA: FAF AT T IN F FAA
% feard & oS A%wm 8% &, AfEw
zq fwara # sy arglf:mr fadi & ag
Fgiful @9 AW q@ AR wE
T AR T@T oA T
WAL, AR GAA AINT HEGW@T &7
frareor gt wor 2, mﬁm gtrm Sy
{ mEgwEar a9 %0 48 FHE | R
us Eﬁa:r TG &L AT SEA g &L
A5 ¥ 1 W1 ug wEda
@A G L Al wgaT, AN faa
FIas # OF fege swangd. . | (sa-
aw). .. ¥ {hk Aaarg, su@y &
Fgar § o sular & &q war go
AT 4 A WA 1 wg wIw g {F
A1 AW A WGU A AVF AN
@i Mﬁmntg%? TR FHTEOT
ag" & f& wawr agi AT afvsa @
m%mwﬁfwu'gfrzmm AL
AT F AR WAL, W AW Eiui
At st @ @ e §g
S smq Hawmy. & ol 9@

SURRICHE 4133 3

wwrafa AgE, WA T FH &,
zax MY Fagmag g 5 qA Y,
NG WA AT §, FX G T AR
™F } § qrar § & osare @

IRl
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A el Srav § afes 39 Sy FE
g 4 3gUFo dio io Yo ATHI
g1, ST ST aar faa 2gr 1 19
TRFN: F I B &, S0 & TS qAIN
wmewHE, Sads A T ay
ASFA FT1H5 ¥ 954 A1 BT ST A
arg wu, Rfqafa sE9 51 27
AT FIF M Ao To Fi T {B X
21 2@ W 3T 19 A &, e
7aa7 2z £ f6 e ) ag awm @
& A& ILE, »19w ag fagas §
15 B TIF § 40 dfea wW
yarg fFar &, g€ 15 g AT I
FAET AnAT At WA g KA g fw
BT FW & TT 30 FTWT AR AT
AWM G SHT fyfang T A 93
AL, O/ GH IT ATXE | g
RTAT AEEE g, § %z A% wgar f
FEAT RATIEAT 2, FIAT G0 91T99F 21
AFEA # o7 A gAgE §, IaF)
MT § AmET sam diFar Jgar
oF A S q1ag1T g faar & e o
gy Mfsfaaq are o 1 05 ga ga
N IA NA WG &, Trasy Diglfgaa srh-
AL TAIYE F A0 q1G A AT W@ F )
Sar §3 9gd £3T AWM F AR H,
R f 7 Al uw Migfaws &
TS &, AFA gw 3Ed § fa amw
H IAST LA 3T T F ALY FaAr 2
WS ST AN 81, 37 A F ol qr=Ar

2!

7890 FF S oA9A £ §, S
wSEY A A ¥, I H/AWArg
The State Government may, for the
~ purpose of advising ang assisting the

Dowry Prohibition Officers in the effi-
cient performance of their functions
under this Act, appoint an advisory
board consisting of not more than

five social ‘'welfare wolkers (out of

whom at least two shall be women) ...

ag s 2 aga iF fFm ¢
% a3 #a § B 3a¥ 1 afgen ) 997 ?
AT 4iF A B oAz w2, A
qEsd drS 3, ar zad FaRd
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 afgar g4t adf &1 wifga? 8w az

> AN 52 FFTE,
&am ¥arg A Far amar giF
zad i g fa g ar e 4@ 3@
& “qrz M7 39 3 A" | I PED
ag famr 2 o7 ¥ #w 21 afgard, §
wgq g % agi n FfaoF @ E
SR AT AL g ARy ) TAE S
Ffaq A 1, (wwEEwE) ...

@R E?

One male and four ladies is there...

... (w3am) . ..

§ zaar fax agi £ Sgar )
AR T dE QAT TG AAWK
2 1 ag fadas afgardt & A3 ¥ @,
AR AT F IR H g, THAY A
g7 g fo faadi sarar afgard o
fagga #3 aF3 §, 33 AIW F@
sifgd |\ zA% A §) & a3 A g0
fir 2z ofgam AgTaF) 33 fET e
it #a 2ifsa ifag sit z1ad gl
AT g, az fan 773 FArAm |
% fay & s f5 @ amEE
# fafm o »e Twa IR
%iq § gI F5 AARTC ASH I I,
a8 HAFY A s BSHT G
afam % gra § ag wrdar A, I9
IqH 7ET TG 08! TAETE gafe A
gz & fax

I3 QY €l gars § w1aw a7 g
g U H qrAar g f& ga fagas @ W
1 9 @ yare fAo E, 3R o
;T Wi afas Avzer AqT g1 @@
TaITL |

SHRI GHULAM RASOOL MATTO
(Jammu and XKashmir): Sir, every-
body is cooperating with you today.

MR. CHAIRMAN: Oh, yes. Only 1
want the men to give breference fo
women. Shrimati Renuka Chowdhury.

SHRIMATI RENUKA CHOW-
DHURY (Andhra Pradesh): Sir, 1
welcome the Bill on the one hand and
on the other, I protest against the
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haste with which an important issue
like this is being rushed through.
This is a repeated crime against wo-
men which hag been persisting and
the inclination is more on the rise
than on the decrease, despite all the
steps the society has taken to pre-
vent such deaths. We have to take
into consideration the social structure
in which a ‘woman lives. Now it is
very nice to have amendment Bills
like this on paper which are not
exactly practical to execute. We have
to go to the root-cause and see why
women, semi-literate women, urban-
dwelling women are still dying in
numbers like this even today, Despite
this awareness and education—we
have used all the media to hammer-it
into people’s heads—we are still hav-
ing women dying like' this. Especially
in the capital every day or every
alternate day, there is a woman dying.
Why is this happening? It has somc-
thing to do with the way a women is
brought up. There has to be an analy-
sis to see what is the income group
in which women are dying like this.
To a large extent, it is the semi-urban
women who are affected, The rural
masses are not really affected with
dowry deaths. And the rich have their
own means of dealing with such pro-
blems. Now it is in the semi-urban
middle class, the lower and upper
middle class, the semi-literate class, in
which dowry deaths are taking place.
There the women are prohibited from
going out and say “We suspect that
our husbands are going to harm us”.
They are ashamed to complain that
their husbands are demanding a refri-
gerator or a scooter because they are
afraid to going back to their families
and becoming a burden there. It is
important that we provide for rescue
cells in all areas where there is a
concentration of these families living,
a home where a girl can rush fo or
a telephone by -which she can com-
municate and say, “I am getting into
trouble; I am being pressurised into
bringing certain things from my
mother’s house. I would like to put
this in writing with you before I
write to my home.” In the event of

{22 AUG.
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something happening later, it can be
taken as evidence. ‘Dowry death is
pre-meditated, deliberate, cold-blooded
murder. And who is contributing {o
it? The society as a whole. Let the
society answer for these problems to-
morrow, You must involve the neigh-
bours. How is it possible that a girl
is burnt to death in a bathrocom in a
multi-storeyed flat where people are
living in thousands and thousands of
people are going up and dJown the
stairs all the time and nobody hears
her cry?. Why do the neighbours re-
main silent? There should be an Act
by which we can prosecute the neigh-
bours for failing to report gny act of
violence on women. Action should be
taken against those people. There
must be investigative teams to whom
a girl under stress, under duress can
go and say, "I have this trouble”, and
thep a team of volunteers may be peo-
ple from the Government or social
volunteers, can come forward and
investigate with the neighbours if
there was repeated wife-beating, if
the mother-in-law had been harassing
that girl. Unless we take concrete
social steps like this, it is going to be
impossible to tackle this problem. No
amount of Dowry Amendment Bills
passed on the last day of the session,
no amendment to the Act passed every
two years can prevent these dowry
deaths, It is important to educate the
society. Repeatedly I have been ask-
ing, where do you have a large num-
ber of dowry deaths taking place?
What is the community involved? Re-
peatedly it has been pointed out that
it is the Hindu community. It is the
Hindus who are burning their women.
So what do we do? Why are they
burning them? For monetary gains.
What is the status of a semi-literate,
semi-urban woman? She has a share
in her father’s property. If there had
been amendment to the Hindu Succes-
sion Act, sections 49(a) and 49(b),
by which women will inherit by birth,
then the husbandg ‘will hesitate to ill-
treat them. Now we are enforcing a
seven-year rule by this amendment by
which if a woman dies within seven
years, her property reverts back fo

T
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her parents, So the temptation for the
husband to burn her will not be there.
And he will on a long-term analysis think,
may be, he will inherit more than  the
cash-flow thot the family can generate at
a given point of time. So he may hesi-
tate, Thercfore, as 1 have repeatedly
emphasised, the status of women in every
field has to be improved. Women must
f2e] that they are betfer than men, not
their equals, There is a saying. as long
as women ficht for equality with men, they
lack ambition. [ agree with that, We
have to be better than men in order to
cuall our own cards. Women should be
protected from this evil on a more practi-
cal basis. Hence T was a liltle upset that
a Bill of such - monumental importance
which is aimed at dealing with people who
arg aiding and abetting such crimes against
women in the urban cities today, we are
passing that Bill with unseemly haste. T
wish the Minister would take this into
consideration and give a concrete shape to
the suggestions made,

SHRIMATI JAYANTHI NATARA-
JAN (Tamil Nadu): Mr, Chairman, I
rise to support the Bill, In any law wo-
men are a class apart if ot all it is remem-
bered that they exist, In the interpreta-
tion of statutes also it has been laid down
that the word ‘man’ embraces ‘woman’
also.,  Half the time even in the Consti-
tution it is forgotten that women exist.
Very often you find an odd stipulation in
various laws that such and such a com-
mittee shall consist of so many members
ong of whom shall be a woman, the ra-
tionale obviously being that women are
all irrational characters totally devoted to
the pursuit of irresponsible pleasures and
will have no place by right in any serious
body having deliberative functions. Even
in the law of torts, in all the statutes, all
laws are based on the concept of what a
reasonable man would do and there is
absolutely no mention of women, the rea-
son being nobody seemg to think  that
there is a thing called 2 reasonable women.
This is so patent that the law of abntracts
takes the cake, Even till today in  the
Indian law of contracts, in the law relating
to coniracts, minors, women, idiots and
lunatics are elassed in one chapter—till

[RAJYA SABHA}
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today, ‘This is the status of women today
in our country. - And we pride ourseives
on a Constitution wherein we claim that
total equality is given to men and women,
Actusfly the Indian Constitution itself
coolly contemplates a totally male-domima-~
ted society., There is a gender bias even
in our Constitation, Though a superfi-
cial glance at the Constitution guarantées
equality, there is a gender bins even in the
Constitution and this gender bias is against
women, If you look at the Constitution
carefully, you will find that women are
mentioned only six ~times in the entire’
Constitution of India and five times out
of the six they are clazsed along with men
and children.  The only provision in the
Constitution which contains a1 specific
reference to women is ihe provision that
providss maternity benefits to women and
even in regard to those benefits...

SHRI PARVATHANENI UPENDRA,
(Andhra Pradesh). As a lawyer she should
know ‘man’ includes ‘woman’. Even in
regard to those benefits now the recommei-
dations of the Fourth Pay Commission
say that in view of the Problem of fomily
Planning, when a Central Government
womay employed has a third child, she
may be denied even those maternity beme-
fits,  Therefore, what I am trying to say
iy all our laws are based on a totally pat-
riarchal ideology. T welcome this Bill but
I feel that all our laws have to be looked
into carcfully. Evéen g law which  is
meant to protect women really does  not
protect women, because, toke, for instance,
the law on rape.  What happens is rapeis
conceived of not as a crime against a
women but as a crime against another
man, as an invasion of one man’s property
by another man, the chastity of one man's
property has been invaded by another
mun, This is the rationale—in the cou-
cept of rape, Even in the concept of .
aduoltery if you look at the Indian Penal
Code what happens is for adultery one
cap prosecute another man for having
committed adultery with one’s wife and in-
such proceedings the womén has no right
to say or defend her chastity even when
she is the person who is being talked about
in the court of law. Therefore, the sys--
tem is entirely patriarchal.  And in this
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entirely patriarchal system the law-makeis
are:trying to protect us, they are trying to
push us into a closet. What we want is
1ot protection but equality We have a
IG“pOﬂMbﬂlt}’ to face our probiems, What
we ‘want is our share in developmerit, a
share in education, a share in decision-
making in every body.” We do not want
half-way homes; we do not want rehabili-
tation homes for fallen women, We want
" a share in resources, we want a share in
decision-making, we wang a share in edu-
catibn. Wé want to take our rightful
place in the society.  Thérefore, what I
am,irying to say is Acts such as the Dowry
Prohibition Act are extremely laudable
and exiremely welcoime and 1 welcome this
Bill wholeheartedly, But I feel, in ny
humble submission, an Act such as the
betrays an allopathic response to this type
of problem. .So, we all know thay in
allopathy what is done is that only  the
symptoms are treated and not the root
causs.  You are irying to treat the symp-
toms only and you are only 1rymg to
treat what has happened and what has
cofhe out of the problem instead of freat-
ing the problem itself, The very root of
the iproblem of dowry is that in"sil * our
laws women dp- not have an equal share
in property. In the Hindu Law, espe-
cially in the Hindu joint family property,
women do not have any share by birth.
In the Muslim Law, women have only half
the share, In the Christien Law, in  a
judgement in a casc under the Travancore
Succession Act, women were given only
ong-third share of the property of  the
brother or five thousand rupees whichever
ig less. Unless you change the status of
women, you Cannot expect any progress.
Tie concept "of conferring equality on
wormaen is something which itself is appal-
ling and is abhorrent because equality is
there and it is not that somebody has  to
give it or confer it. As George Orwell
said, “Some people are more equal than
others.”, it should not be like that, I
want our Government to do something in
this regard.  Therefore, my humble sug-
gestion to the Minister would be to-look
at all the laws so that all laws are changed

to sec that women are given total equality,
Unless this  is
done you cannot solve the problem  of

especiaily in property,
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dowry and dowry deaths and if this is
done, we will not have the problem of
dowry or dowry deaths and there will be
no need to bring forward such Acts.

I welcome the amendments made (o
section 304 and I welcome 304B. I think
this is a very important provision under
which an amendment has been made in
the Indian Penal Code. Through this

‘amendment a new offence has been crea-

ted, that is, the offence of dowry death,
which has not been there till now, The
reason why I wholzheartedly weélcome this
emendment to the Indian Penal Code. is
that, for the first {ime, dowry death is
treated as a problem of the entire society
and has been incorporated in the Indion
Penal Code instead of being viewed in
isolation as a woman’s problem as all the
other Acts i in regard to women are viewing
it. -There should be a penalty for dowry
death = If a dowry death takes place, the
man will know that unless he proves his
innocence, he will be made responsible
and he will go to the jail for a minimum
period of seven years. ~So, this is a very
effective deterrent against dowry deaths
and the rcason for this is—we all nor-
mally know -that this is an unpleasant
truth—that the attitude of the society to
the problem of dowry and dowry death
is very sad, is pathetic, to say the least.
The person js not shocked and the soul
or conscience of a man or even of a
woman is not shocked by a dowry death.
In Madrus, when we went as a Women’s
Group to protest against a dowry death,
all of us were standing outside the man’s
house and were protesting and shouting.
But the women there were just unmoved
‘ond they were smiling at the women who
were shouting outside the house and the
man himself was sitting totally unmoved
and he did not even think that he had
committed a heinous crime!  This is the
attitude of the society! At the same time,
if a woman commits adulitery, she i
stoned and the soul of the society is. shock-
ed if a woman commits adultery. But the
soul of the society is not shocked by a
man who burns a woman for the sake
of dowry. Therefore, this new amend-
ment,” the new section 304B, i3 a very
welcome amendment because now it puts
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the problem in perspective, Even in the
case of a dowry death, what hsppened was

that the High Court Judge acquitted the
mother-in-law and the son and the hus-

bang of a woman of the crime of dowry

death and a Women’s Group went and
protested against this  acquittal, Buti,
whether the judgemen; was right or wrong,
that Judge hauled them up for contempt

of court. This is the attitude of the

patriarchal society that we are living in.
Therefore, the present amendment  under
section 304 is a very welcome amendment.

And, Sir, the last suggestion that T have
te make. because of paucity of time, is
that the only way the State can accept res-
ponsibility, the only way you can make
or ask the State to take the responsibility
for the equality of women is by whole-
heartedly moving towards a uniform Civil
Code because unlasg there is 2 uniform
Civil Code, there will be no equality at
all for women because the responsibility
hag to be fixed squarcly and the State hus
to implement it  Of course, it cannot
tamper with the Parsongl Laws us  that
would create other problems,  So, unless
we have a distinct and separate law and a
uniform Civil Code jg provided for the
entire country the problem will remain in
a desperate state for g long time to come.
Thank you, Sir, )

MR. CHAIRMAN: T sm reminded of
a Shakespearean quotation:

“The words of Mercury are  harsh
after the music of Apollo.”

After hearing two nightingales, I  would
not like any man to enter the race.  Now,
Mr, J, P. Yadav.

o+t TR worE gTew (faa13) »
ARG asvmafa N, @ za wreR
NEfan7 fadaw o7 5 17 FF T¥
AT X I AN qH) Y 2 3
T FTIAT AEAT | U &Y 32 i Fik-
A} AL Wer [T @ fr wfearsy
FuIY I wfgwry fraar arfgd 1
A& I8 TUTY T AR A1 g
2 ag 7 ) afearsiy g% TR T3
I AT uT AT 0P 9T W7 ¥, ag@
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MR, CHAIRMAN. One minute more,
please,
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MEAWFA §, SEIf AT ATl
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FY AT 7 AT | WA W7 7 A
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. MR. CHAIRMAN: Today I make all
exceptions,
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#1 fadft ot Amw qr A% A
gy £ 1 (szaum)

‘MR. CHAIRMAN: Please conclude
now. You have also got another chance
to speak as you have given a special men-
tion,

ot Tawagw fag: a5 % faae
H ogaeg ®T WL OE

MR. CHAIRMAN: All right. -one

minute,

=t T sEygw fag o wERm, R
ATNT § FWIT ¥, O A ¥ F
™ A7 A W oA GiEwr g
g faﬁ ok fasw 7 foar 3 g91¢
& ¥ 21, F39 T B9 AT °S
a‘g’f A arr”aas yaifee w9 & fau
gifF WA AT 218w AW ®
gefaar Jad 9T 9% X FAE0 A
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g S %) a9ar 3™ OGN &
qrg wE § W) 7 VM | F
FAaT TH WIEIX F 919 ) 48 g4
wg & ogx amw @ F fao
TSMT # HAeq] FU, FF R0 A
& ¥Wg arl /WX ¥ T
F AT F AG E TAAT " BT T
g & womfas fwar w0 T=¥ &),
afgs fmar ®r XN g 1 G WA
FT GFT Z | WA TAH AR AGT
FT GFAT Z | H 3990 FZHT GHIA FQT
g1 g |

MR. CHAIRMAN: Yes, Mr, Suraj

Prasad, three-three minutes each.
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AT | AT, W QA T4 F ;@
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FXXF Ag AWME FE WG g
7€ &1 @ ag i@ wend o
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WA q AT ' g R o@mRw wan
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g & fage 40-50 T ¥ =
RCUNI-S IR M o
qQU L FEFr &1 Fw AT @S 4w
g1 % & fyar ag ediw s
a1 IfFw mw o9 q@ g weIw
gU & g sgEr @z g @, Sun
afy g & gm¥ w@w o § 4
sadt wfew wafe wé & 1 ww a3
& aw &9 #im sar g, FET
g dr wim o sar g W TR
ar Wevanfiw 41 ¥ oWy uF
CCi- N gi% fa glwr
g AT WA @ § 0 9F uw A

TaEr & @9 ¥ 99 weF & a9
q F@ v gER w9 0w
gg g fuwe &< & 1 ggr aF =
war & & faadr gEdr e
- AEAEFATY g & gw wwr &
SO ¥ gy wWE v wfFe gtﬁr
S H oag Agf 91 1 T SEe
ﬁagmwr%aﬂtmaw
7T I EOE S L S
KEIEDI %r FT W F W @Ew
wgi W1 € WS IRl aF W0 W@
a% W1 wWr g ? 40-40, 50-50
RS A rR g¥ &Y 1%' &
WGl T @S 9 F W §
Fghr & fqar & @@ @ FToAE
g dfwq wg#r & g AT a9F AT
MG ®iWAT § WH gy Afem &
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MR. CHAIRMAN: Mr. Kadharsha.
Short and sweet.

SHRI M. KADHASHRA (Tamil
Nadu): Mr. Chairman, Sir, women
are considered to be the embpodiment
of virtue, Therefore, I welcome this
Bill. But as women are kept in the
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rear side in Indian society,
also has come at the fag end of the
Session.

Sir, there can be no two opinions
that the dowry menace should be
eradicated at any cost. The Joint
Committee of Members of Parlia-
ment, which was constituted way
back in 1980, after touring the whole
country and taking evidence of many
public men, submitted its report In
1982. But it is unfortunate that many
of the recommendations of the Joint
Committee have not been given due
consideration in this Bill. Sir, the
Dowry Prohibition Act, 1961, defines
dowry as ‘property given directly or
indirectly by one party to  another
party before or after marriage’. The
amending Bill defines cowry as any-
thing given in connection with mar-
riage, thus making the definition
wider, The punjshment and penalty
have also been increased. This
is the only welcome change in this
Bill.

This legislaton does not take into
account the amount which is spent in
marriages. Huge amount of money is
spent in marriages which is a colossel
waste. But there is no restriction on
this huge spending. Secondly, the Bill
does not regulate the presents given
at the time of marriage by the relati-
ves and friends. It simply says that ac-
cording to the social standard, gifts
can be given. There is no ceiling on
the gifts.

Sir, the Father of the Nation.
Mahatma Gandhi, asserted that future
India could not be built without the
willing co-operation of one-half of its
population, namely, women. But 1 am
astonished to find from a recent re-
port of the Ministry of Socal Welfare
that in the FiveYear Plans, Govern-
ment has not given much importance
to the welfare activities for women.
The areas of critical importance to
women, namely, education, health
and drinking water accounied for less
than one per cent of the expenditure
in the Sixth Five-Year Plan. Sir, the
dowry menace can be eradicated only
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if we give proper attention to the
education of women and enhancing
their social status and standard of ljv-
ing. But unfortunately, women do not
get good education. The problem
starts even from the birth of a girl
baby. The birth of a baby girl is con-
sidereq to be a liability, but on this
occasion. I would like to say that the
late Prime Minister, Madam " Indira
Gandhi, was the only child of Pandit-
ji and she was acknowledgea as the
world leader. So, there cannot be any
differentiation whether it is a male or
a female child, it should be accepted
as a blessing. Unfortunately, the par-
ents themselves show disparity in all
fields, whether it is education, medi-
cal care or food. They show disparity
between a boy and a girl baby. So,
Sir, the parents, first of all, should
give proper treatment to the girls.
Unless and until a social change is
brought akout there is no hope of
putting this evil under control.

Religious leaders also should play
an important part. They shoula give
preaching to the people that dowry
should not be accepted, but unfortu-
nately, even our public sector banks
are not gijving proper assistance to
women,

In many families the dowry items
are shown ag a status symbol. This evil
system should also be put an end to.
In many cases the police ig not able to
get eye witnesses. Even the neighb-
ours are reluctant to come forward
ang give evidence against an accused.
In a recent case in Delhi one Shashi
Bala was killed because of dowry
but the court acquitteq the accused.
The case was that the in-laws had
demanded a scooter after the Iady
gave birth to a child but in the obser-
vation of the learned Judge, demand-
ing of dowry after a birth of the child
does not come under the purview of
the dowry Act. So, the accused were
acquitted. Tf this is the situation even
in the court there is no hope of eradicat-
ing this evil,

As I have said the dowry evil is
brevalent mostly in the northern parts
of the country, In South this problem
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is very much less due to the social
awareness created by the late Pari-
yar and Dr. Anna. So, unless and
untjl a social change ig brought about,
a social awareness is created, there is
no hope of this evil being eradicated
from our land.

With these words I conclude.

SHRIMATI MARGARET ALVA:
Mr. Chairman, Sir, the evil of dowry is
Something which has roused the con-
science not only of the women of this
country but of all sections of our peo-
Dple for a long time.

SHRI DHARANIDHAR BASUMA-
TARI (Assam): All nations.

SHRIMATI MARGARET ALVA:
Exactly, Thig is a social evil and it is
not ,therefore, the concern of the
women alone. To every crime of do-
wry you have a whole chajn of
circumstances and a whole lot of peo-
ple who are responsible. It is true, as
has been said, the mother-in-law, the
women in the family do play a very
important part in the crime, but in
reply to what somebody here saig a
little while ago that education is nec-
-essary in order to fight the evil I must
say that our experience is just the
contrary. The better educated the boy
the bigger the demand for dowry and

‘the higher the price tag. In fact, re-’

cently we had a poster competition
on dowry and the one which was ad-
judged the best was one by a college
girl in which she had shown a whole
range of youngmen and the title was
bridegrooms on sale. Each one of the
youngmen carried a price tag depend-
ing on whether he was an IAS, an
IFS or he had a green card in the
Uniteq States or if he was something
else. I mean the range various accord-
ing to his qualifications and his upper
status, educationaliy or otherwise.
Therefore, I feel it is not just a ques-
‘tion of education but something much
deeper. The religious sanction that
‘has been given to it and certain other
factors have really created problems
which, I agree with the Members,
“cannot be solved overnight just by
legislation, but I think the awareness
require, a certain amount of legal
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support so that where necessary legal
and preventive measures can be taken
to protect the bride.

There were nine Members who par-
ticipated in the debate. I thank all of
them for their short but very useful
and constructive suggestions. I do not
want to go into all the details of the
factors leading to dowry, the amend-
ments ang so on, but I would certajnly
like to say—a Member said that per-
haps we should have gone to a Select
Committee or through more debate—
that there have been detailed reports
of the last Select Committee of
which I was also a Mems-
ber and we have tried our best
to get whatever is possible out of the
Select Commifiee’s recommendations
that could immediately be included
and we have had a wide ranging con-
sultation, as I said in the beginning,
with various groups in order that
whatever can be done immediately
can be included.

Mrs. Kanak Mukherjee spoke about
a civil code. It is true that perhaps
women could get a better status if
some of the problems which they face
under their own personal code could
be done away with and a common ci-
vil code was made available. Tt ig already
known that Government i in the pre-
cess of preparing an optional civil code
and all those who would like to opt
for it would b. free to opt for it, but
I would like to see how many mothers
would get their own daughters mar-
ried under the civil code and forget
their religious sort of background in
which they zre brought up.

Dr. Bapu Xaldate spoke about the
need for deterrent laws. Thig is a so-
cial evil and social legislation, as I
said, cannot correct every thing, We
are trying 1o see how and where we
can make it g little more diffilecult
and therefore we have increased the
punishment. We have also provided
for certain presumptions because up~
{o now one of our main problem has
been the guestion of evidence. be-
cause the bride is generally burnt or
the wife is burnt behind closed door#

SRl
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in her in-law’s home. You have never
really heard of a girl being burnt
while cooking in her mother’s huse
or her husband’s house. It is always
in the mother-in-law’s house that she
catches fire and is burnt in the kitch-
en. Therefore getting evidence imme-
diately becomes a great bit problem.
Therefore we have brought in a
couple of amendments which give cer-
tain presumptions where the burden
of proof shifts to the husband and to
hig people to show that it was not a
dowry death or that it was not deli-
berately done.

Dr. Kaldate also said that therg
should be more women on the Advi-
sory Board than just two, We not only
-don’t want to have discrimination in
the reverse by making it an all-women
body but at times I must tell Dr.
Kaldate also that women may be avail-
able for this commitment in Delhi or
Bombay or somewhere but not in all pla-
ces can we find sufficient number of wo-
men to make it an all-women Board. It is
upto them to have all women or o
have four women but at least two of
them have to be women on every
Board. -

SHRI PARVATHANENI UPENDRA: -

The remaining men should be pro-
" women,

SHRIMATI MARGARET ALVA: We
will  consider that. Mrs. Renuka
Chowdhury spoke about the problem
that women themselves are afraid to
complain and it is normally too late
before they can be rescued. This is
one of our main problems. We are
now in the process of setting up flying
squads. Delhi hag already got a cou-
ple of them, Besides that we have got
the system now of para-legal training
of free legal aid cells of women organi-
sations which are running special cells
called the Voluntary Action Bureau
for dealing  with this problem  when
women come and cornplain. I must
tell you that most often the parents of
@he bride because of social customs are
50 hesitant to take back the bride even
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when they know that they are being
harassed. They come to our centers
asking for protection. When we sug-
gest that they should bring the girl 5
home so that we could try and do
something about it, they say:

‘TR AR AL AR AT,
At g1 fawaa g\

We cannot take out the girl until she
is dead. She now belongs to her hus-
band. You have to protect her. How
can I go and protect her in her in-
law’s house unless the parents and the
family of the girl are prepared to take
her back? So, most often she Kkills
herself. She has nowhere else to go.

SHRIMATI RENUKA CHOW-
DHURY: Therefore, there is need for
them to have a home to go to.

SMT. MARGARET ALVA: That is
why we are now setting up homes for
women in distress, where they can
take refuge with their children. But
we have also other problems like the
custody of the children. Because of
the question of the custody, most often
the mother does not want to leave the
child and go unless she has the custody
of the child. So, there are various
other laws, as you said, which need to
be reviewed and -which need to be
strengthened so that women could get
support also from the amendment of
those laws. We are in the process of
reviewing them to make consequential
amendments and help us in these pro--
blems.

We have also involved the womens
organisations in a big way in dealing
with this problem. And like what
every body has been demanding, even:
in the last amendment womens organi-
sations have been given legal status
for filing complaints and in helping;
with investigation of dowry crimes..

Mrs. Jayanthi Natrajan made a
very interesting observation. She is
not here. She did talk about the dis-
criminafion in the laws, in the Consti~
tution and so on, on which I do not
wish to comment, Sir, at least on the



. Department of

41 The Dowry Prohibticn

floor of this House. But I must say
that equality is still a big challenge
which we face not only in the
Wemen  but, I think,
in every walk of life. Even in Parlia-
ment, out of 800 Members, 1 think we
have hardly 10 per cent women Mem-
bers. I wish that all the political
parties would decide that at least 50
per cent of their Members of Parlia-
mtnt would be women, That would
make a big change.

Sir, I agree, 'what is needed today
for women in this country is justice,
and not charity. The {feeling is that
by giving women some sort of assis-
tance or something we can make them
keep quiet. Here I would say that the
State Government have a great res-
ponsibility also in the implementation
of the Dowry (Amendment) Bill as
well ag any other social legislation. I
must say that at times we do have pro-
blems about coordination. We get
blamed for everything. Unless the
State administration at the local level
is also vitalised, it becomes very diffi-
«cult for us to implement even what we
‘want to do through legislation.

Shri Yadav spoke again about the
mneed for egual rights and the problem
of protecting the complainant. Sir, it
is true that earlier the giver and the
taker were equated. So, most often
the father or the relation was afraid
to complain because the moment he
complained he was also liable to be
picked up for the violation of the law,
We have now in this amendment pro-
vided for protection to the complainant
that no statement or complain made
by him shall be used against him, in
‘the sense that he is completely protect-
ed if he makes a complaint and even
admits that he had to pay, provided he
makes the complaint and stands by
‘that to defend the Dbride so that she
can be gaved.

Sir, there was a suggestion that
leaders themselves should set the
-example. 1 would also appeal that if
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Members of Parllament themselves
first decide that they would neither
given nor take dowry, I think the first
step would be taken. I certainly can-
not.

SHRI ALADI ARUNA dalizs V, ARU-
NACHALAM: We assure you that wz will
not take dowry hereafter.

SHRIMATI MARGARET ALVA: Sir,
when it comes to the marriage of their
sons, they forget all social reforms
When their daughters are to be marri-
ed they all turn social reformers and
say that they must not take it. I say
the parents or the young men.

Sir, in conclusion, I draw attention
to two or three amendments. One is,
there was a mention about the definni-
tion of “dowry”. It is true that the
Law Commission had made certain
recommendations. Buf the Amend-
ment of 1984 had incorporated most
of what was expected. We have now,
in order to satisfy the Law Commis-
definition, in order to give the
maxminum weightage to it, have
amended it to bring in “or any time
after the marriage” because we feel
that this demand does not end with the
marriage. It goes on for years and
years. So we have widened it and not
just limited it to just or immediately
after the marriage. We have made it
much wider, Besides, they spoke
about the limiting of the expenses on
marriage. Here I think the guest
Control Order would. be the only ans-
wer. It is not possible to get it
under thig Bill, but that is where the
State Governments would have to take
some~steps. It is very difficult to fix
a2 limit on marriage expenses unifor-
mally for everybody. If we are to say
Rs. 10,000 may be spent, then even the
poorest of the poor will ask at least
Rs. 10,000 may be spent, even though
the person may not be able to afford
even Rs. 1000. Therefore, it is very
difficult to set a common pattern for
everybody. It would have to be done
through other means by the State
Governments.

S
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The right to property has been men-

tioned. It is difficult for me to say
that it could be done straight away,
but I think this is a demand which has
been coming from women’s organisa-
tions and others and may be as we go
along, there will be a sufficient res-
ponse for that.

Development programmes for
women education are receiving very
high priority. As pointed out yester-
day, even the 20-point programme now
hag introduced a whole set of priorities
for women’s status and equality.

The role that religious leaders have to
play cannot be underestimated, but the
media has a very important role  to
play. We had protested against the
advertisements that had been coming out
earlier like ‘save for your son’ education
and for your daughter’s marriage, Such
advertisements were put out even by the
public sector banks,

SHRI PARVATHANENI UPENDRA:
LIC also.

SHRIMATI MARGARET ALVA: I
am not saying that anybody is  exempt
from it. Tt shows their thinking. Many
other companies whenever they advertise
their goods and which are particularly be-
yond the common man’s pocket, like the
refrigerators, videos etc. say 1t is for your
daugthers marriage. But I must say me-
dia now has been extremely positive and
Tesponsive to this problem and we do have
a great deal of support not only from
individual journalists and others, but also
from the Government media also op many
many issues.

Of course, it has been said that police
misuse the law and create problems, This
could happen with any law, not ¢nly with
the Dowry Prohibition law,

I am skipping some of the points, be-
cause you have said that ¥ should be very
brief,

There are three consequentia] amend-
ments which are coming. One is in the
Indian penal Code of after Section 304,
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we are adding Section 304B, For the
first time we are defining dowry death in
the Pena] Code, which, I think, is a verv
important step forward.

Mr. Upendra sent me a note asking
about the suicide notes. Very often either
the FIR itself has been wrongly filed be- .
cause of collusion between the police and
the bridegroom or his people. Some-
time the most crucial evidence is destroyed
even before anything can happen. Even
dying declarations are sometimeg wrongly
taken down, . But as far as the questiom
of suicide notes is concerned, now the
presumption shifts to the husband to prove
that it was not a dowry death. Tf there
are certain ingredients, it is presumed to
be a dowry death and it is for her hus-
band and her people to prove that they
were not involved.

SHRI PARVATHANENI UPENDRA:
But in the Bilj you have not mentioned
anything about the suicide notes.

SHRIMATI MARGARET ALVA: No,
we are not mentioning the suicide notes.
But ipn the Evidence Act ‘we have said
where certain circumstantial evidencs exist,
it is for the husband and his people to
prove that it was not done, The burden
of proof has been ghifted to the husband
and his people, which, I think, is going
far beyond defining just svicide notes,

SHRI PARVATHANENI UPENDRA:
But iy it that inspite of the suicide note,
investigation will be there?

SHRIMATI MARGARET ALVA: Yes,
circumstantial evidence before the death
will alss form part of the whole crime
and so it would be taken into considera-
tion.

SHRI P BABUL REDDY (Andhra
Pradesh) : . Presumption should be limi-
ted to mother-in-law.

SHRIMATI MARGARET ALVA: Sir,
I would like to point out ¢y the ‘thon.
Member, Shri P, Upendra, that in the
Indian Evidence Act, 1872, after section
113 A, the following section shal] be
added: .
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“113B, When the question ig whether
‘a4 person has  committed the dowry
death of 5 woman and it is shown that
soon before her death suych woman
had been subjected to such person to
cruelty or harassment for, or ip con-

nection with, any demand for dowry, -

the court shall presume that such per-
son had caused the dowry death.”

SHRI N, K. P. SALVE (Maharashtra):
Sir, the Minister deserves to be congratu-
lated for what she is saying, but one point
deserves to be clarified, Undoubtedly the
presumption will ghift on to the parents
of the husband ... (Interruptions). Sir, it
is an importan; point A difficulty arises
that the criminal Jaws 'have been saying
continuously that behind every death of
w bride 999 per cent times it is the mo-
there-in-law who js respomsible and many
times the husband do not come to know
about jt. I would like her to clarify: How
could the law take care of a situation
where really conspiring villain of the
scene is the mother-in-law? The male
people have nothing to do with this,

SHRI PARVATHANEN]I UPENDRA:
If the husband is hen-pecked, the blame
goeg to the mother-in-law only.

SHRIMATI MARGARET ALVA: Sir,
whoever is responsible will be punished,
There is no distinction between mother-
in-law and husband. Sir, 1 think I have
oovered almost all points.

DR. BAPU KALDATE: What about
appointment of police officers?

SHRIMATI MARGARET ALVA: Sir,
we are nog appointing police officers.
But there will be dowry prohibition offi-
cers who will be given powers 1o investi-
gate and prosecute the offenders, They
are not going to be police officers. It

- could be womap who ‘are going to be
appointed as the dowry prohibition offi-
cerg That has not been specified here, So
with these words, I thank once again
every one for the support that has been
extendeq and I commend the Bill to the
House.

MR. CHAIRMAN: I include Margaret
in the nightingales of the House, The
questiop is:
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“That the Bill further to amend the
Dowry Prohibition Act, 1961, and to
make certain necessary changes in the
Indian Penal Code, the Codes of Cri-
minal Procedure, 1973 and the Indian

Evidence Act, 1872, be taken into
consideration.” :

The Moticn, was adopted,

MR CHAIRMAN: Now we shall take

up clause-by-clause comsideration of the
Bill.

Clause B to 12 were added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill,

SHRIMATI MARGARET ALVA: Sir,
I move:

“That the Bill be passed.”

The question was put and the motzon
was adopted.
[
MR CHAIRMAN: Now we
to Special Mentions.

proceed

ol G wEW AWHE (I
gawr) : HfwE, I dww dWE F
ddy # ux fraew § &

MR. CHAIRMAN: Today I told you
it is free for everybody, Only you must

agree to sit til 12 O’clock. That iS one
condition,
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